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'I'be Deputy Minister of Works, 
Hoasmr and Supply (Shri AnU K. 
CbaDda): (a) and (b)' The National 
Buildings Construction Corporation 
Limited has entered into a contract 
with the Central Public Works De-
partment to construct 287 pump houses 
in the New DeIhl area. The pump 
houses are intended tor pumpinl out 
water trom 287 tube wells Bunk by 
the Sub-Soil Water Division ot the 
Central Public Works Department 
through a separate agency tor lower-
ing the sub_soil water level in New 
Delhi area. 

2. The work was given to the Cor-
poration by negotiation @15.58 per 
cent above the estimated cost whlch 
is however, 1 per cent. below the 
lowest tender received by the Sub-
Soil Water Division ot the Central 
Public Works Department. The value 
of the contract is Rs. 3,18,587.36 nP. 
The stipulated time ot completion is 
three months from the date ot com-
mt"ncement viz., January 20, 1961. 
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Prompt Dispolal of ApplicaUollll (rna 
PaltUe 

r Shrl Harlsh Clwadra Mathur: 

.5f6. J Shri Hem Baraa: 
1 Shrl P. G. Deb: 
I Shrl S. A.. Mehdl: 
l Dr. Vljaya AnaDcIa: 

Will thl' Prime MlDJster bf' pleased 
to statl': 

(a) whether Government have issu-
ed any special directive se'ttinl time-
limit for the disposal of applications 
from public in various Dfopartments; 

(b) what is the nature of the direc-
tiv(' and guidanct' liven therein; and 

(C) what 5teps art' beine taken for 
its (,tf('ctivt' implementation! 

The Deputy Minister lor EKteraal 
Main (Shrlmatl Labbml MeDOD): 
(8) to (c). No special directive has 
been issued by Government. A IUI-
lest ion to this elrect has been made 
by Director, O&::M, to the Mlnl.trl ... 
The specific proposal is that Heads of 
Departments ahould fuc time limits in 
their discretion dependln, upon cir_ 
cumstllnces and avallabllity of per-
sonnel. These time IImltft should be 
freely advertaed. The sug,estion iI 
being examined by the' Minlstrlel. Ia 
this connection, I would alAo mer t() 
paralraph 2(v) of the .tatement la.1d 
on the Table of the Houu on the 28th 
February 1M1, In reply to Starred 
Question No. 413. 
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WllI the Minilter of " ..... , R ...... 
... 8app1, be pleued to refer to the 
repl)' liven to Un.talnd Question No. 
2143 on the 211t December. JI80 and 
.tate the decision taken with reprd 
to the question of provldin, the eeeand 
ceiUn. fan in two_roomed Govern· 




